
/2002. 

ORD ER DAT ED 16-03-2002. 

Heatd.PerUSed the Office riote.This 

Original Application be registered and 	urrber 

5 e Ci ven. 	
&1 

MEM3ER(JTJDI(_-IAL). 

ORDER DATED 16-8--2002. 

Heard Mr.N.R.RoUtra,1earfl& Counsel for 

the Applicant and Mr.D.N.Mishta,iearned star3.ing Counsel 

for the Railways (on whom a co.y of this Original 

App1iCion has jeen served) . 

Applicant's service was regularised in 

Gr.D post under the Railways. Later, on the strgth 

of the instructions issued under Annexure-1 dated 

26-4-1989 the said regularisatin in Gr.D post of the 

Apjlicaflt was antidated to 1-4-1973 under Annexur2 

ated 67-1993. Ndnpaymt of arrear differential wages 

w.e.f. 1-4-1973 is the suoject matter of grievance in 

this Original Aplicatinn under section 19 of the 

Administrative Tri3unals Act,1985. it apedrs from 

Anne'ure-1 dated 26--1989 that ay of the Gr.D officials 

whose cegularisatiOn had 	antidated w.e.f. 1-4-1971 

was to oe fixed in appropriate reguldr sca1 of ay w.e.f. 

1-4-1973. Relevant ortion of Annexure-1 dated 26-4-1989 is 

extracted oelow for ready refer€nce;- 

- 
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pay of those whose date of regularisation 
would tIis be jut jack to 1.4. 1973 should 
be fixed in the aropdate regular scale 
of pay w.e.f. 1.4,1973 and difference of 
pay and allowances due and drawn,if any be 
paid 0. 

Cn the face of the aforesaid clear position as giv& 

out under Anneure1 dated 24.6.1989,the Applicant 

is entitled to the arrear differential wages w.e.f. 

1-4-1973 ,because'f 	the reason of the fol],owing 

directions given under Anneure-1 dated 26-4--1989._ 
J 

aosence and/or oreaks in casual service 
cn or after 1-4-1973 of those who fulfilled 
th0  abc 	conditions,if any, ma 	e 
regularised by grant of leave/extraordinary 
Leave vhich would OC entitled to on 
regutriation of casual service. 

However, it is to oe noted that mere existence of a 

right/claim, is not enough to rush to the court/Triunal 

for redressal. One must try to redress his grievances 

aefCrE' his authorities and,in the event thc authorities 

do not 	redress the grievance,then only One can approach 

the Court/Tciounal.In the aforesaid premises,this Original 

Application is disposed  of by granting liberty to the 

Applicant to make a representation to the Respondts 

enclosing a. copy of this oder,within a period of 15 days4  

rayirg for payment of differential wages ad ,in the event 

Of such represe ntation is made the Respondents are 

dirt& to consider for pa'ment Of arrear diffetential 

dues of the applicant, as due and admissiole ur1er the 

ruLes,within a eLiOd of 60 days from the date of receipt 

I 
- 
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contd.. Order Dt.16.8.2002 

of such a rerestazion as directed aove.There shall 

Oe no order as to Costs. 


